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T.CP No.85/(MAH)/20 14
CA No.

Present: SHRI M. K. SHRAWAT
MEMBER (J)

SECTION OF THE COMPANIES ACT: 397/398 of the
and 241/242 of the Companies Act, 2013,
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ORDER
T.C.P. NO. 85/397, 398/NCLT/MB/2014

1. From the side of the Petitioner Ld. Advocate Mr. Ganesh Iyer is present, From
the side of the Respondent Ld. Advocate Mr. Devanshy Desai is present,

2. After hearing the Petition for suime tume, the Bench is of the opinion that the Mg
issues are notfvery serious and the amount involved is of not large stakes.
Therefore, suggested to Ld. Counsel and respective representatives to settle the

3. Let this C.P. be fixed for hearing on 7th February, 2017. Communicated
to both the sides.
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Dated 21.12.2016 Shri M.K. Shrawat
Member (Judicial)
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